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SHRI S. K. PATIL : Is it an allegation
or is it a point of order 7

MR. SPEAKER : Mr. Banerjee, what
is your point of order ?

SEVERAL HON, MEMBERS rose.

MR. SPEAKER : Order, order. (Inter-
ruptions.)
SHRIMATI TARKFSHWARI SINHA

(Barh) : Sir, T would humbly submit that
this kind of thing should not be permitted,
Four copies of ph vographs can be combined
to make one photograph and photographs
from very many dillerent papers are ww d to
produce one phatngraph, completel: distort-
ing the pictures and getting them all
together This is a most dangerous
precedent.

SHRT S5 M. BANERIJEE : T have not
finished, Sir.

SEVERAL HON. MEMBERS rose —.

MR. SPEAKFR : Order,
personal allegation can be made. You con-
fine vourself to the point of order.
(Interruption | cannot allow any personal
allegation. What is the point of order ?

order. No

SHRI 5. M. BANERIJEE : My point of
order is this. As has been pointed out,
when Dr. Ram Subhag Singh made his
observatiori, soon sfter vou expunged some

of the remarks made by us. Perhaps it
was made with i genvine feeling. And you
expunged them. We protested. And today

Mr. Patil has made a personal explanation
based on a newspaper 1cport, appearing in
the Patrior.

SEVERAL HON. MEMBLRS rose—

MR. SPEAKLR : Mr. Banerjee, no
speech can be nade now. What is the
point of order ?  [faterruption;

SEVERAL HON. MEMBERS rosc —

SHRIMATI TARKESHWARI SINHA :

Let them g and prove this case in the court.
(Interruption

AN HON. MEMBER : Sir, a point of
order.

R‘l CIAI m

SHRI S. M. BANERIJEE : Sir, the
personal explanation given by Shri Patil is
only based on the newspaper report, where-
as a personal explanation can be based only
on the proceedings in Parliament. He has
brought extrancous matters, {([nterruption)
I want a Parliamentary Committee to be
appointed immediately to investigate into the
charges including Mrs. Tarkeshwari Sinha,..
(Interruption)

SHRIMATI TARKESHWARI SINHA :
That is objectionable. 1 want an enquiry
on the activities of those Members there,
including Mr. Banerjee, including the Com-
munist party friends, and als» on the point
as to where the money comes from, the
money which they uss...(Inferruption’..,
I challenge them.

SEVERAL HON, MEMBERS rose—

MR. SPEAKER : Order, order. We
are already late by 15 minutes, [ adjourn
the House for Lunch. We will meet at

quarter past two.
13.14 brs.

The Lok Sabha adjourned for [unch till
[fifteen minutes cpasthour:een of the
‘loe

The Lok Sabha re-assembied after Lunch at
eightern mfmrrg‘ P‘f‘ Fourteen of the
oC.

[Mr Deputy-Speaker in the Chair)

RE. CALLING ATTENTION NOTICE
(Query)

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Sir, T have seen you in your
chamber also and sought your permission.
Under rule 377, T want to ralse a very im-
portant matter. Myself and many other
hon. members of this House had given a
calling attention notice on the deployment
of the CRP in Calcutta without the consent
of the State Cabinet while it was in rxis-
tence. ‘[Interruptions .

would
rule

MR. DEPUTY-SPEAKER : |
request the bon. Member to read out
377 for the benefit of the House...

SHRIJYOTIRMOY BASU : I have taken
recourse to that rule and I am making my
submission,
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MR. DEPUTY-SPEAKER
reads thus :

“A member who wishes to bring to
the notice of the House any matter
“which is not a point of order shall give
notice to the Secretary in writing...™

Has the hon. Member dope so 7

: The rule

SHRI JYOTIRMOY BASU : Kindly
hear my submission ? 1 saw youin your
Chamber and sought your permission. It is
a very serious matter, All that I would
request you to do is to ask the Home
Minister 1o make a statement covering the
deployment of the Central Reserve Police in
Calcutia and in other places in West Bengal,
My expectation is that you would direct
Gnvernmeﬂt to make a statement.

MR. DEPUTY-SPEAKER : Government
are here and thcy have heard it.

SHRI JYOTIRMOY BASU : 1t is a very
fair expectation ..

MR. DEPUTY-SPEAKER : 1 cannot
give any directions, because I have no power
to do so.

SHRI JYOTIRMOY BASU : 1 koow
that your office would never advise you to
do so. The whole thing raises the gquestion
of the relations between the Centre and
State. The deployment of the Central
Reserve Police without the cosent of the
State Government leads to unsatisfactory
relations between the Centre and the States.

MR. DEPUTY-SPEAKER Even
against the rule, the hon. Member has made
his submissions, and Government have heard
it. Now, he should resume his seat.

SHRI JYOTIRMOY BASU : What is
preventing you from giving a direction ?

MR. DEPUTY-SPEAKER : Under this
rule, he cannot raise it,

SHRI JYOTIRMOY BASU: It is
cssential that you should ask Government
to make a statement on this very important
issue

MR. DEPUTY-SPEAKER : The hon.

M:mber has made his submissions, and
Government have heard it.

MARCH 17, 197
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=t war ww g (faesslr |Ew)
¥ wroAr gATs T E f WA W

MR. DEPUTY-SPEAKER :
given him time.

I have not

s WET AT e ¢ WY TS & |
o Fme § vamefaw @e o7 aEEw
ae #@t ) fed wWiEr F oavaw
gaeT g1 mar ¥ gg AwEr dfag
T a1 % ¥ 49 @A AH @
grAr 1 977 1w fafeae & zefer 2
fear 2 1 2t &t wrefaqt 7 fecdt siwe &
9T 9T gHer frar & o gfaa ek
aw & a1 fFar & 1 0w @y w@wA wwv
fear w7 2 ) &=l wrE sEA @Y
# | FiEFEgEA ® T avare A7 freardy
2\ o 27 97 g fafeeT 7 eeEr @
fear & @ Far 9g =y faedRard G@
g for agt & #9020 At A¥ 7w frwrsE
FT ¥y AT aefg 47 wem w7 70 d
9121 g yum o o fazar fewrd
fr fsaa & o G ¥ oA 2 ogAAT
fagaifedy it Ay =t w2l ¥ gofem
TET | I AW A AHE FTOF Aiham
F7 vt gaoafam gz g fF o dwe
wrefadi 1 Feq fFar w0 | z@ afem
FT GEIETT FAT 1T |

SHRI JYOTIRMOY BASU : Shri Kan-
war Lal Gupta's party set up 4° candidates
in the last elections, and they were all

defcated. What is he talking about
here ?

SHRI DHIRESWAR KALITA (Gauhati):
What is the good of our giving notices ?...

MR. DEPUTY SPFAKER :

all ‘wing him to raise it now,

I am not

SHRI DHIRESWAR KALITA : Accord-
ing to your instructions, yesterday, I gave
a notice in writing......
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MR. DEPUTY-SPEAKER : I have not
given instruction 1o anybody. He sought
permission. and T only pointed out the rules
to him.

SHRI DHIRESWAR KALITA: The
fact remains that I gave it in according to
your instructions yecterday, but nothing has
yzt come out of it. May I know whether
the Hon. Speaker or you will allow us to
raise a discussion on that issue 7 Yesterday,
1 gave it in writing ?

JYOTIRMOY BASU: What
the calling attention

SHRI
has happened to
notices ?

MR. DEPUTY-SPEAKER : T have no
information about them, [If the hon,
Member had given it to the Secretariat, then
the Speaker must be considering it......

SHRI J. M. BISWAS (Bankura) : Yes-
terday, 1 had given it.
MR. DEPUTY-SPEAKER : Then, the

Speaker must be considering it.

DR. MAITREYEE BASU (Darjeeling) :
1 would like to express my anxiety about an
hon. colleague, an hon. Member of this
House, Shri Kashni Nath Pandey who is re-
ported to have been beaten up very badly
in Allahabad. He is my colleague 1.0t onlv
here but also in the trade union movement.
1 would like to know from Government
what his condition is, and what the circum-
stances were in which he was beaten up.

DR. RAM SUBHAG SINGH (Buxar) :
Shri Kashi Nath Pandey has been very badly
beaten up at Allahabad. We are all anxious
to know about his well being.

SHRI SHEO NARAIN (Basti) : This
had happecned in Allahabad. We would like
to know what his condition is.

SHRI P K. DEO (Kalahandi): The
Central Government here cannot abidcate
their responsibility so far as the West Bengal
Government is concerned. There are various
reports which we have seen io this regard.
May 1 know whether Government have
received any report from the Governor to
take action under article 356 of the Consti-
tution 7

PHALGUNA 26, 1891 (S4kA4)

Re. C.A. 236

SHRI J. M, BISWAS : Yesterday, under
rule 377, we had given a notice, and you
were kind enough, as you did today in the
case of Shri Jyotirmoy Basu, to ask us to
read the rules, and according to the rules,
a notice was submitted to Secretary. It isa
very vital issue, and we are interested in the
fate of that notice. It relates to the Siate
Government of West Bengal.

MR. DEPUTY-SPEAKER : As I have
said, 1 have mo i~formation as to what
decision has been taken. If no decision has
been taken, then I think that it is still under
consideration,

oY TR et (qEAr) 0 9qT-
eI WEIE, AT 9 H uF wEan § |

MR. DEPUTY SPEAKER : What is it
that he wants to raise ?

st TwrEATe wredt X ot @ar
TETE | T wEar § UF e faar
g #, foaer ofvds &

‘Pakistani wolf in Gandhian wool’.

T AW A TH AEA ¥ U AEAT
#q2Eq, ToaqTgT T, ¥ famr 2w
gEITT F AIIEF, To ATIE 92,
uge dte, gry famr war aE A
fergeam # @@ WA TeER @ &
AT & Arafrad § | 2o 92w 7 THW AW
% afcr 37 = @ gomfaa @ fear &
% Amq @ ara g fergear & gfer
FeETd 97 A gHer #7417 Rfww w1
? ... (waem)...3% & wfx awa@ &
WTaAT AT #7 FfEww #F & qar qg
g GIFTT TH NFC & F@i kALK
¥i YA A w7 45 WA W A
FT FA-AFH, AT gAT W7 TgAAT AT
gare ¥ ¥ fEmm ST @ oA g
™ g5 R AAN Fm ARy o=
THTT F AGT F1 9FA AT AT AAHAA &
fr Ta a7z & mifeardz & e st #,
A oy wnfasas fAa s 7@ )
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IEilcicoindizid
Famgm gfF A =9 ary ¥oaed
FTHEATE FL |

MR. DEPUTY-SPEAKER : He cannot
raise it like that.

SHRI J. M. BISWAS : TItisa quesion
affecting the prestige of the House.

SHRI JYOTIRMOY BASU: He has
maligred the minorities. Some months ago
also, he had written some articles attacking
the minorities, We would like to know from
Government what steps are  being taken
against that rotten journal and that rotten
man,

=Y avrr b (3ETm) ¢ guTene
"g1E, T8 Tifaarie & S0 aed 7 0F
dgF dzF T AM Hegd THT @
gearfaa fwar gr 1 wH geear

MR. DEPUTY-SPEAKER : I am not
disputing the importance of what he says,
But at the moment, I am concerned only
with the rules.

st @ier wwi: guew wENE,
"rg ¥ qIE WE ATET A A |

AN HON. MEMBER : Let the copy of
the journal be placed on the Table of the
House.

MR. DEPUTY-SPEAKER : The hon.
member can bring it to the notice of the
House in the proper way. There are enough
means and enough avenues under the rules
to do so.

tor ot : s ag g fw fow
=ife #7 39 aferardiz & W1 @e A
gra frar &, . fadt T #Y ag
grifrag oy =afe =t 97 o1 o
Tt &, faF o1 geE ot gredr ot &
fFr g1 g aEA S @AM AT T & |

SHRI1 S M. BANERIJEE (Kanpur): I

fully ~uppoit Shri Ramavatar Shastri, and
serivus action should be taken against this
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paper ‘Mother India’ of Shri Baburao Patel
But there is another ijssue which is very
important. You know that the attendance
in the House is so thin, There are no taxis
or scooters available in the whole city ; there
is a strike going on, and only people with
cars have been able to come ; we could
not even go tor our lunch. It is a serious
matter. There is a strike by the taxiwallas
and scooterwallas. I would request somecbody
to intervene in the maiter and see that the
Delhi Administration settles the matter,

SHRI D. N. TIWARY (Gopalganj) : If
any matter is to get precedence here in the
House, then it is the question raised by Shri
Ramavatar Shastri and it has to be dis-
cussed

MR. DEPUTY-SPEAKER : let him
bring it up in the proper way under the
rules.

St TWTEAT At ;o gary wran
wwam  Atfes #1 foge &t faar
AT E |

SHRI SHEO NARAIN : It is a very
important question. Shri Kashi Nath Pandev,
a colleague of ours, has been beaten up in
Allahabad, which is the home-town of the
Prime Minister. The Prime Minister is here

and she should say about what his condi-
tion is.

Wt T dEaw Tew  (IraEEr)
aTeq WEKET, WY G & & fF gy
9T fagafaamy afafea s= & fag
o T fqay war a7 | I & Ay § Sl
wram  Aifew fad a3 ... (s

Y AAAY AW : g UE(AE @)Y
T E

ot frm A o gIeag WERE,
TR g & = gfaaw e st wmd
ATY qTOET, ¥ FEIEMETE ¥ qrermar g o
g fafreet argad &1 @ G H oW
Bz W7 Tifge (sowsm™)  IuTeaH,
TG, WA wRW TR & & fag
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AR 2 o oY agA gow g, AfFw =
A gAFT I AW FT gA g S
T F7 2(smEew) g S
a8l faar qar | . (sgEww) .. geasaTs
AR AT w1 (saEym)
wifex ag #ar & vEr & §Wgew # !
...(cmmem) ...

st firg wg W1 (WYaET) @ SOTeRd
wgrRy, feeelt w Effmdt ste s #
EEATT T q53 § TAT A1 AgT AFAE
g & 1 wwr & ofemw gidE oo &
W T gw ag /w fF ag awe
agar HET 93T & 7 4 A s
T} AT T FEATET A7

ot gamew Wiy (arEdr)

IUTeAE WERRA, gH A W T AT ®
AT 93T A1 d2F € g UX gL UF
AT §7eg 7 &1 qifama far e
deAT e #1 20 § ) e fE & o
AY %71 91, 97 aF g FFEAT AG A
st fF St wger faar w7 qfaae
& aw, 39 A1 g # fowre T fwar
91, 79 aF g wafq ag q@ gri o
O faadt g f& o9 agT AT FW R
SFR 908 % w9 fag ageqr #1 gAE,
¥ Ay arer |

MR. DEPUTY-SPEAKER : 1
agree with what Shri Jadhav has stated,

fully

SHRI 5. M. BANERJEE : Do not take
him seriously.

MR. DEPUTY-SPEAKER : 1 would
request hon. Members to take him seriously
and, following his example, ask for my
permission before thev get up to speak.

Wt et fog (Jeaw) : fegd
wfiwt wErm, f aw AT § oF A wr

W W F7 gavyg fewmr wgar o
ag it #1 A § e s fafrees aga

PHALGUNA 26, 1891 (SAKA)

4

agi wigz # | o EE] gl aE
o1 g A g wwAEET § I
FFOW | FEr & B ggr e WRe Yo
o\ FYer FY F47 JAT AT @ E | Fal CAr
TE 5 oael qU AN FOAW, AW
Y ggd yWafes ofed & &red ")
Ty WK gT #Y IEEE qAG AT A
T &Y, At fr gfcamonr @ gom ar ) # 5T
AT ¢ fF agi ¥ WY W @S
THRFS 9T g gU §, o agi 9 Ffew
Fedraea Gar FOA Y wrAw TR E
I FT gEEET T & fou w@wET A
ST "o WTTo FYo WYX BYF & FEl FY
agi W7 w17, JIfF agi wr oar 1 g3
S & 97 g% WX qURA-qg=" dh
A9t arad AT ag ¥ g
T @UT T FLAD |

Re.C.A.

SHRI KANWAR LAL GUPTA: We
want an assurance from the Prim-+ Minister
because the life and property of the people
of West Bengal is at stake. It is a very
important matter,

MR. DEPUTY-SPEAKER :
had your say earlier,

You have

SHRI KANWAR LAI. GUPTA : Since
the Prime Minister is sitting here, let us have
an assurance from her.

DR, SUSHILA NAYAR (Jhansi) : We
used to have, what is called, the zero hour
from 12to 1 but it seems a new system is
heing started in this House. There are many
things of importance—] have no doubt that
they are important—but without any re-
ference to any rules, anybody is raising any-
thing and you are allowing them to raise
them onc after the other. In this fashion
how is it possible to conduct any business
of the House 7 Why do you not have a
meeting with the leaders of all parties and
evolve some methodology so that there is
some system in this 7

MR. DEPUTY-SPEKER : I fully ngree
with what the hon. lady Member has <u.b-
mitted. Members bave started couverung
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[Mr. Deputy Speaker]
the h»u from 2 to 3 into zero hour ; it is
not p.oper. Bur I cainy do aaything ; |
cann»t just tell hon Members to shut up

and not t» spzak. T s=ek your co-
operation.

SHRI H. N MUKERIJEE (Calcutta—
North-East) : We are talking about law and
ordzr in Wes' Bengal and elsewhere but we
have no law and order here.  Is there not a
procedure 7 Are you not thzre to enforce
som: kind o a civilised procedure 7 Are we
to go on in this unzivilised way ?

MR, DEPUTY-SPEAKER : [ can do
that only with th: co-operation of leadzrs of
parties and M~mbers of this House.

SHRI H. N. MUKERJFE : We coms=
and find that without notice all kinds of
things are beng discussed and a very interest-
ing session is being missed by us, It is not
of interest to some of us but others find it
entrancing. There must be some kind of
regulation, If at 2 o’clock we are entitled
to raisc all and sundry topics, let us go
ghead with it : but let us know where we
stand. At the moment I do not know where
we stand. I came in only to find a lot of
noise going on that is usual in this Housc.
What is going to happen if mo lww and
order is enforced in this House 7 Let us
not think of West Bengal ; let us think of
this House first,

MR. DEPUTY-SPEAKER :
that we close this now.

I request

14.37 brs.

GENERAL BUDGET—GENERAL
DISCUSSION— Contd.

MR, DEPUTY-SPEAKER: Now the
Houre will resume further discussion of
the General Budget. Before 1 call upon
Shri Amin to continue his speech, I may
inform the House that the Prime Minister
would reply to the debate at 5 o'clock.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : How cun she intervene before 5-30 7
4} tours still remain. She should do it
tomori ow.
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MR. DEPUTY-SPEAKER @ We will try
our best to conclude this Jebate today. All

the Opposition parties that still have time -1
know, your party has still some time left—
will be given that tim=.  That time will not
be tiken iwav from thein. But even taking
that into consideration it may b2 poscible to
call the Primz Minister at or around 35
o'clock.

SHRI H. N MUKERIJEE (Calcutta
Nor'h.East) : Why not tomorrow ? In that
.ase we can kiow better.  After all, the
Prime Minister does not spend overmuch
time in this House during the Budget dis-
cussion, She can speak tomorrow.

S #IT AF@ TA : TZ AT A
g7z ATAT A(fzmo AT FATA mT F
gqraar 7z & 5 w5 v qA A
A sTraT weFT AN A41fF oag AIw A
A ARG T T A3 2 AT oW ZEE
FT zA Faz feopmrd O0 ATE A AT
e F 1 A gz mwa famar aifzo A
ZIT AT F1 AR IAL AT Y, FALH AWl
) s wFr faeer 9ifaw ) gg SrF adt
21 wam HAT A FE S AT Al
HIT AZT |

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
Hon. “embers know how tight we are on
schedule. So, you can have the maximum
time that is permissible today. To postpone
it to tomorrow means another one hour.

Where is the time 7 We are already running
short of time.

SHRI CHENGALRAYA NAIDU (Chit-
toor) : When there are 4} hours still left you
cannot shut off other Members. She should
reply only tomorrow,

MR. DEPUTY-SPEAKER : Time allot-
ted to all the parties must be given. That is
not taken away. Let us sce how best we can
do it.

st fere wrow (7)) - s
Y s g A | W ST A AW



